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UPON hearing the counsel the Court made the following
ORDER

IA No. 191172/2022 in Crl.A. No. 2108/2022

Having regard to the facts and circumstances of the case,
we deem it proper to release the appellant on bail. Therefore, we
direct the release of the appellant on bail subject to the
conditions to be imposed by the trial court.

The respondent-State is directed to consider the case of
the appellant for remission in accordance with law.

Application for bail is allowed accordingly.
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